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CUfSTOMS, EXCISE & SERVICE TAX APPELlJ\TE TRIBUNAL
NEW DELHI

COURT NO. I

Tax Appeal No. 463-464 of 2006-Cus.

KS)ST/JPR—II/2006 dated
ustoms & Central Excise,

Service

Order-in-Appeal No. 405(H

(Arising -out of
d by the Commissioner, C

4.7.2006 passe

Jaipur)
Appellant

Hindustan Zinc Ltd. Vice Versa

Vs. '
Respondent

'CCE, Jaipur

Shri B.L. Narasimhan, Advocate

Appeared for Appellant
Shri A.K. Madan, DR

Appeared for Respondent
Date of Hearing: 4,2.2009

HON'BLE MR. D.N. PANDA, JUDICIAL MEMBER

CORAM: HON
: HON'BLE MR. RAKESH KUMAR, TECHNICAL MEMBER

@l«# Ordngo...:.gj/.’Z?: 8003 ........ dated....coereons

Per D.N. Panda: :
woo talde

Both sides agreed thatjyvhen they had filed appea

isappear for which the -

| Subsequent

development of law made the cause to d

appeal has become infructuous. With such conception, we dismiss

the appeél of both the sides.

2. While disposing the appeal, Id. DR submits that when penalty

was imposed under a rule, |d. appellate authority should not have

waived under a provision of the Act. He submi‘tsv that Section 73

which was invoked to waive penalty by the learned appellate
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'éuthority wasiincor.rect. _Considering the quantum of penalty to be
very low amount and both the sideé'are not in dispute of the .‘
-provision of law applicable to them, even on this submis_sioh,""our '

|ds good. ..

decision madeds above ho

(Dictated & pronounced in open Court)
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